
655



656



657



658



659



660



661



662



663



664



665



666



True Copy 

667



:iiL-aY\t7z

Rt..(;to\A I. ( )lrl. tc I:

GUJARAT POLLUTION CONTROL BOARD

ls/lSO 9001 : 2001.l .\\l) Is/lSO lJ00l ; 200.1 ( l.l{ lllrll-l) Ol{(;,\\17-.\ l lO\

(lE,RI COMPOUND. RACEC()URSE ROAI). VADODAIIA -390 007 Phone; 235.1850

WllB Sl'l E: u$rr.qDct'r.sttr.in()\-l.l\-EAl'Pl,lCAtlONSl'll.:httD: gpcbrrr.quiarat.qor.in

RPA D
Shon ('ausc \otice

$g!alndicating surrcptitious & unauthorizcd/illcgal dischargc inlo Vll(ll. liom your industry

Ilcf: CC-A No. AWI I-97704. Dl. 04/06/20llt.

Whcrcas the lloard has issucd yoLr thc abovc lclcrrcd (lonsolidalcd Conscrt & Autholization ((lCA)
lor Opcraling your induslry with lhe tcrms & conditions ncrli0ncd thcrcirr.

Whcrcas vcrification ol' thc rcsults of sarnplcs collcctcd fi'om auto sarnplcrs. in Zonc-l (Auto

samplcrs arc locatcd bclbre and alicr ofyour unit or Vll(ll. charncl lirr rnoniloring thc qualil) (rl-

clflucnl bcing corrvcycd). thc Ibllowing non-corn pliarrccs & gravc violations arc obscrvsd:

t. As pcr collcclcd samplc liom auto samplcr thc samples rcsults ol'lwo scqucntial Auto samplcrs

No. I (l)olvnslrcarn ol'your unit)) & 2 (t.Jpstrcam ofyour unit & downstrcarn ol'Kiri Ind t)nit-V)
rcvicwcd liom 2'7108/2022 to 06/0912022. indicatcs hugc pollution load curtributed by yoLrr

industry as bclow:
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Auto sanplcr 2 (ll)

l,ocatcd at l-lpst roam
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Sincc the Il'l OM on VllCl- is nol havirg llow mcasuring syslcrn. this is thc orrly

cu]ccntralion bascd difl'crcncc workcd out. howcvcr flow data if rradc availablc total

coutributcd (lot) load. in this case could bc workcd out which rright bc highcr than this.
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Abovc all non-compliances indicatc gross violation ofconscnt conditiorrs and dircction issucd by the

lloard. lilr which this noticc is hcing issucd ttr slrow causc. takc immcdiatc ncccssaly action and

rcport ro thc [loard wirhin 3 da1.s. liailing ro lhis. )('u *ill bc Iiabtc lirr lirrthcr lcgal action undcr thc

provisions ol' law.

!'()R AND ()N llEll^t,l' (x-
(;Ll.l^R'l- Pol,l,u'l'loN coNTR0l,

BOARI)

(R.N. StlAlKl l)
( r/c) Rll(; r()NAl, ol'Fl(lllR

\(): (il'( ll/VAl)i rl:('ll/ll) 2l752/ f3239 t 2022 t)t.: a-3 /os lzozz
lssucd lo:

M/s. llotlal Chcmicals l.td, t.:nit-Vll
!,-(. xu t104. Villagc-l)udhuada. -

lal: I'adrir. I)ist: Vaclodara.

( op) l(n'inli{Ilatiotl l():
'l'hc Mcmhcr Secrcta ry
(iujamt l\rllution (lontrol lloarcl.
(landhinarar.
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In exercise of the power conferred under section-25 of the Water (Prevention and Control of Pollution) Act-1974, under section-21 of the 
Air (Prevention and Control of Pollution)Act-1981 
and Authorization under rule 3(c)& 5(5)of the Hazardous Waste (Management, Handling and Transboundary Movement)
Rules’2008 framed under the E(P)Act-1986.

804, VILL-DUDHWADA,
City : Padra,
Dist : Vadodara, Tal : Padra, SIDC : Not In Gidc
Phone : 9512021578

Besides streamlining and simplifying of regulatory regime,Gujarat Pollution Control Board has taken initiative in from of introduction of 
Consolidated Consent and Authorization (CC&A) which provides for a one shot application and clearance of the consents under Water 
Act,Air Act and Authorization under Hazardous Wastes Rules for a period of 5 years.

Consolidated Consent and Authorisation

CONSENT AND AUTHORISATION :

And whereas Board has received consolidated Application No.(CtO:CCA-Renewal) 259920 and Dated 15/08/2022 for the consolidated 
consent and authorization(CC&A) of this Board under the provisions / rules of the aforesaid Acts Consent & Authorization is hereby 
granted as under.

Board issues consolidated consent and Authorization to an industrial unit for operation of plant/carrying out industrial activity specifying 
following conditions.

 (under the provisions / rules of the aforesaid environmental acts)

Consented  CETP: Not Linked to any CETP

2.

( Member Secretary )

For and on behalf of
Gujarat Pollution Control Board

PCB Id:21752Application : CtO:CCA-Renewal, No. 259920 Dt. 15/08/2022, Granted On: 14/10/2022

3. GENERAL CONDITIONS :-
a) This order is provisional order and detailed order is considered as final.
b) All the conditions & provisions under the Water Act 1974, the Air Act 1981 and the Environment (Protection) Act – 1986 and the rules made there under shall be
complied with *.
c) All the conditions & provisions under the Hazardous Waste (Management, Handling and Trans boundary Movement) Rules 2008 as amended shall be complied
d) The applicant shall provide portholes, ladder, platform etc at chimney(s) for monitoring the air emissions and the same shall be open for  inspection to/and for use
of Board’s staff. The chimney(s) vents attached to various sources of emission shall be designed by numbers such
as S-1, S-2, etc. and these shall be painted/ displayed to facilitate identification.
e) The industry shall take adequate measures for control of noise levels  from its own sources within the premises so as to maintain ambient air  quality standards in
respect of noise to less than 75dB(A) during day time and 70dB(A) during night time. Daytime is reckoned in between 6 a.m. and 10 p.m. and nighttime is reckoned
between 10 p.m. and 6 a.m.
f) In case of change of ownership/management the name and address of the new owners/ partners/ directors/ proprietor or equipment or working conditions as
mentioned in the consents form / order should immediately be intimated to the Board.
g) Industry shall have to display data outside the main factory gate with regard to quantity and nature of hazardous chemicals being handled in the plant, including
waste water and air emissions and solid hazardous wastes generated within the factory premises.
h) The CCA shall be produced for inspection at the request of an officer authorized by the Gujarat Pollution Control Board.
i) Any unauthorized change in personnel, equipment or working conditions as mentioned in the CCA order by CCA holder shall constitute a breach of this CCA.
j) Adequate plantation shall be carried out all along the periphery of the industrial premises in such a way that the density of plantation is atleast 1000 trees per acre of
land and a green belt of 5 meters width is developed.
K) The applicant shall have to submit the returns in prescribed form regarding water consumption and shall have to make payment of water cess to the Board under
the Water Cess Act- 1977.

Consented  TSDF: ANKLESHWAR WASTE MANAGEMENT LIMITED

*** Note : ACT-Specific, Industry-specific, Area-specific Conditions alongwith Product, 
Waste water effluent details shall be precisely mentioned in the DETAILED Consent 
Order.

*** Note :This is only provisional communication. The final Consent/Authorization in 
hard copy with duly signed by competent authority shall the final and valid 
Consent/Authorization.

M/s. Bodal Chemicals Ltd (Unit-Vii),
To, 

All Conditions under the  AIR ACT-1981  WATER ACT-1974  HAZARDOUS ACT-2008  shall be Applicable to you as mentioned in the detailed 
Consent Order ***

Consent Order No:1. AWH-122014  Valid Upto: 31/03/2027

Computer generated Order thru XGN, does NOT require Physical Signature N CIPrinted On : 14/10/2022

Gujarat Pollution Control Board
Paryavaran Bhavan, Sector-10/A,

Gandhinagar - 382010
Tele : 23222756

Consent No. AWH-122014   Valid upto: 31/03/2027

Provisional Consent Order (CCA)
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